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O R 1) F R tORAL)

Hon'hie Sbri \ .KAIajotru. Vice rhairtnau tAi

'.'A i002^20!j4 tvsiF (ii;-pO::e(l oi" 1)\ llit- ilaled 22(U.2O0i with il

loliowinc ousen HhoiiN direciloiis io the rc5?p()ndenis

'I. (;n [ierti.^al ol (ii:: lucis as viibmiticd In ihc applicaiit, who has
retnrii aboiit tnoir tiiai; one and y liiilt years y?o. it is obscivcd that the
icspoiidenti iiax,.; tskcu \c!V ioiii' tiiuc in riii;ili.:iii>' iii- pciiiiOiiaiy



benefits. Jt is iUipiisiit*; uiat oven (noa^ii tlie appliciuit had been
transfcncd from Stma^ai and posted to Delhi in ttie year 1982. the
lespondents have taken so iooa to collect tljc iclevai'it seivice lecoid of
the applicant from their Siinagar (Office. Even after retirement,
sufficient time liasi elapsed. Utidei these circuuistancei! and keepiiia in
view the fads as subimtted fiy the appiiuant, 1ai7i inchned to dispose of
tliii OA at the adnii-ssion stase itsell with a <liiection to the lespondenfs
to finalise the pension and pensionary- benefits of the npphciuit wthotU
any ftiither Jela\ and in aiiv case witliin two inonths ftom the date of
receipt of :i copy of tins order. Ute respondents aie tuither directed to
settle, tfie Kiattet '«vith reference to the reievairt niles sertled law on the
subject.

5. Witii uic above diieciions, tlse OA stands disposed of."

2. Learnedcoimsel tor the resjjondenf s sitafed ihat respotsdents have complied

with directions of the Tribnnai and finalized applicfmt's dues reeaiding hiy

pension, DCR.G, leave encashmeni etc vviiich have also been relea.sed h.s per ihe

.^iinexnre R-1. Trionnal's direction liavine been complied witl^ Coniempt

proceedings me di-oppeu. Notices iue dischai-gc-d.

( Meera Chhibber ) ( V. H. Majoti a )
Member (J) Viee-Chaimian (A)
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